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02.04.2019─ Learned counsel for the Appellant states that he wants 

to withdraw the appeal as it has become infructuous due to his 

‘Resolution Plan’ being accepted by the ‘Committee of Creditors’ and 

getting duly approved by the Adjudicating Authority (National Company 

Law Tribunal). 

 The appeal is disposed of as withdrawn. All the questions are left 

open as were raised in this appeal.                              

 

(Justice A.I.S. Cheema)                                 
Member(Judicial) 
 

 
 

         (Justice Bansi Lal Bhat) 
                                                                       Member(Judicial) 
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